IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT -1V

ITEM No. 410
IA/968/ND/2022
IN
IB/561/ND/2018

IN THE MATTER OF:
Indarprashtha Buildtech Pvt Ltd Applicant

Versus

M/s Anjani Realtors Pvt Ltd Respondent

Order under Section 9 of IBC, 2016

Order delivered on 09.06.2022

Coram:
MR. DHARMINDER SINGH
HON’BLE MEMBER (JUDICIAL)

MS. SUMITA PURKAYASTHA,
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Applicant : Adv. SP Singh Chawla, Counsel
For the Respondent

ORDER
In the present matter, though, the Ld. Counsel for the respondent
stated that the admission order has been challenged before the NCLT and
further the matter is like to be settled between the parties i.e. Operational

Creditor and Corporate Debtor.

However, Ld. Counsel for the IRP stated that the Respondent No. 1 to
4 are not cooperating. Accordingly, the respondent no. 1 to 4 are directed to
appear before the IRP on 16.07.2022 at 3.00 PM in the office of IRP. They
should remain present before the IRP to explain and to hand over all the
necessary documents so that the CIR proceedings can be proceed further for

not only CoC has been stay by the NCLT. /
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Accordingly, let the application be fixed for arguments on

19.07.2022, matter is pending since 2018.
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SUMITA PURKAY’AS@‘HA DHARMINDER SINGH
MEMBER (TECHNICAL) MEMBER (JUDICIAL)



